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Judgement

Hemant Chandangoudar, ]

1. The order dated 11.10.2022 passed by the Industrial Tribunal, Bangalore, in
Industrial Dispute No. 278/2011 rejecting I.A.VI filed by the petitioner to recall
the order dated 01.09.2021 by which cross-examination of M.W.1 was taken as
nil, is challenged in this writ petition.

2. Heard the learned counsel for the parties.

3. Though sufficient opportunity was provided to the petitioner to present himself
for cross-examination, the petitioner without any sufficient cause has not chosen
to present himself to the cross-examination. If the petitioner is not permitted to
be subjected to cross-examination, he could be deprived of his right to prove his
case. So as to secure ends of justice, it would be appropriate, if one more
opportunity is granted to the petitioner. Accordingly, I pass the following:

ORDER

Writ petition is allowed. The impugned order dated 11.10.2022 passed by the
Industrial Tribunal, Bangalore, in Industrial Dispute No. 278/2011 is hereby set
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aside and consequently, I.A.No. VI is allowed.

Petitioner to be present before the Industrial Tribunal on the next date of hearing
i.e.,, 07.03.2023 and in the event, M.W.1 does not present himself for cross-
examination, Industrial Tribunal to proceed in accordance with law.

The Industrial Tribunal is requested to conclude the proceedings within three
months from the next date of hearing.

Petitioner to pay a sum of Rs.10,000/- as cost to the respondent on or before the
next date of hearing.
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